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Title: Discussion on the motion to consider amendments made by Rajya Sabha to Finance Bill, 2017 (Discussion Concluded Amendments rejected).

HON. SPEAKER: Now, we are taking Item No. 8. The hon. Minister to move the Amendments.

...(Interruptions)

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF DEFENCE (SHRI ARUN JAITLEY): I beg to move :

"(a) that the following amendments recommended by Rajya Sabha in the Bill to give effect to the financial proposals of the Central
Government for the financial year 2017-2018, be taken into consideration:— "

CLAUSE 51

1. That at page 26, Clause 51 be deleted.
CLAUSE 52

2. That at page 27, Clause 52 be deleted.
CLAUSE 53

3. That at page 27, Clause 53 be deleted.
CLAUSE 154

4. That at page 52, line 34, after the word "section”, the words "which
shall not be above 7.5 per cent of net profit of the last three financial
years," be inserted.

5. That at page 52, after line 40, the following proviso be inserted,
namely:-
"Provided further that there shall be a requirement for a company to
disclose the names of the political parties to which contributions have
been made by it".

(b) that the recommendations made by Rajya Sabha be rejected."

HON. SPEAKER: Hon. Minister, do you want to say anything on this right now or not?
SHRI ARUN JAITLEY : Let anybody who wants to speak on this issue speak and then I will reply, Madam.
HON. SPEAKER: Motion moved :

"(a) that the following amendments recommended by Rajya Sabha in the Bill to give effect to the financial proposals of the Central
Government for the financial year 2017-2018, be taken into consideration:— "

LAUSE 51
1. Thatat page 26, Clause 51 be deleted.

LAUSE 52

2. That at page 27, Clause 52 be deleted.
CLAUSE 53

3. That at page 27, Clause 53 be deleted.

CLAUSE 154

4. That at page 52, line 34, after the word "section", the words "which
shall not be above 7.5 per cent of net profit of the last three financial
years," be inserted.

5. That at page 52, after line 40, the following proviso be inserted,
namely:-
"Provided further that there shall be a requirement for a company to
disclose the names of the political parties to which contributions have
been made by it".

(b) that the recommendations made by Rajya Sabha be rejected.”

...(Interruptions)
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PROF. SAUGATA ROY (DUM DUM): Sir, yesterday the Rajya Sabha took up discussion on the Finance Bill and they have sent back the Finance Bill
with altogether five different amendments. What is the procedure in this case? Since this is a Money Bill, article 109(4) of the Constitution says:

"If the House of the People does not accept any of the recommendations of the Council of States, the Money Bill shall be deemed to
have been passed by both Houses in the form in which it was passed by the House of the People without any of the amendments
recommended by the Council of States."

So, the House can reject the recommendations made by Rajya Sabha. There is a provision for that in the Rules of Procedure and Conduct of Business
in Lok Sabha. Rule 108 states:

"If the House does not accept any of the recommendations of the Council, the Bill shall be deemed to have been passed by both the
Houses in the form in which it was passed by the House without any of the amendments recommended by the Council and a message
to that effect shall be sent to the Council."

But there is also another provision in the Rules to which I draw the attention of the Finance Minister. The Finance Minister can also accept
some of the recommendations of the Council. Rule 107 says:

"If the House accepts any amendment or amendments as recommended by the Council, the Bill shall be deemed to have been passed
by both the Houses with the amendment or amendments recommended by the Council €}"



That means, this House can also accept the amendments that have been placed by the Rajya Sabha. Now the question is whether the
Government should respond to the call of the Council of States and accept some of the recommendations that have been made.

What are the recommendations that have been made? Before I speak on that, let me point out that at the time of discussion on the Finance Bill we
had mentioned that many Acts have been amended through the Finance Bill which should not have been done. Apart from 10 Acts listed in the Bill, a
large number of changes in the matter of tribunals were made. We had said that this need not have been included in the Finance Bill which is a
Money Bill. The Government rode rough shod over all our amendments and went ahead.

One of the provisions in the Finance Bill is to link the Aadhaar to PAN and we had objected to it. But since then, the Supreme Court has given an
observation that for opening of bank accounts or for having PAN, Aadhaar can be made mandatory or can be allowed, but for any further public
welfare programmes or subsidies, Aadhaar should not be made compulsory as the Government had done in mid-day meal scheme. So, I repeat the
point that we had made with regard to the Aadhaar being all-powerful.

Another point has been made that whether overuse of Aadhaar is leading to leakage of data and breach of privacy of individuals. It is because
Aadhaar contains all the details of an individual and if everything is linked to Aadhaar, Government will have at its fingertips any facts about the
private accounts of any individual and we object to it.

Another thing we had objected at the time of passing of Finance Bill in the Lok Sabha was the matter of electoral bonds and electoral funding which
has been included in this Bill. As Shri Deependra Huda eloquently mentioned, there should be a separate law for ensuring transparency in electoral
funding. It should have been done but it has not been done. It has been included in the so-called omnibus Finance Bill.

Having raised these points, I would like to come to the actual amendments made by the Rajya Sabha. According to the Rajya Sabha, Clause 51 is to
be deleted. Clause 51 deals with Section 132A of the Income Tax Act which gives power to requisition books of accounts etc. Now, in the Finance bill
as it was introduced, it was mentioned that for the removal of doubts it is hereby declared that the reason to believe as recorded by IT authority
under this Section shall not be disclosed to any person or any authority or the appellate tribunal. So, the power to requisition books of accounts will
be there and it will not be revealed to any individual. It is a direct assault on the right of the individual. The Rajya Sabha had recommended that this
assault should not be there.
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The Rajya Sabha has also recommended that Clauses 52 and 53, both of which deal with Sections 133 and 133A of the Income Tax Act should also
be removed. Section 133 of the Income Tax Act gives the power to call for information. This power has been given to certain more officers. Section
133A is with regard to power of survey. For this, more officers have been authorized. These are vitally important points. We have to accept that it is
draconian that somebody will have the power to move anything, to requisition books of accounts etc. but he does not have to disclose this. This goes
against the right of an individual. In that sense, I think the hon. Finance Minister should accept the recommendation of the Rajya Sabha.

The main objection that we have is with regard to electoral funding as has been mentioned in Clause 154 of the Finance Bill as passed by the Rajya
Sabha. The amendment has suggested that it shall not be above 7.5 per cent of the net profit of the last three financial years. The Finance Bill as
placed by the Finance Minister says that every company shall disclose in its profit and loss account the total amount contributed by it under this
section during the financial year. The amendment says that it shall not be more than 7.5 per cent; otherwise, as Shri Deepender Hooda has said the
company may contribute the whole of its profits to the Ruling Party and that would be legally sanctionable. The Rajya Sabha amendment calls for
restriction on the contribution to political parties.

The other issue is that the Rajya Sabha has suggested further that there shall be a requirement for a company to disclose the names of the political
parties to which contributions have been made. This is what the Rajya Sabha has suggested. There is no such restriction in the present law. You can
see that after line 40, it says, "Provided that a company may make contributions through any instrument issued pursuant to any scheme notified
under any law for the time being in force for contribution to the political party." The main demand of the Rajya Sabha is that the names of those who
are contributing should be revealed. I think, this is a very reasonable amendment. The Finance Minister himself belongs to the Rajya Sabha. He may
once bow to the wishes of the Council of States and agree to at least one of the recommendations of the House to which he belongs. It will only be
democratic. The bicameral system is there for checks and balances; just because a party has a majority in the Lok Sabha, it should not ride
roughshod over the opinion of the other House. That is why this is my humble submission.

I have mentioned the different manners in which this has been done. I am again saying that the procedures of this House are being violated in the
sense that we are making the Finance Bill a comprehensive compendium of different laws instead of a plain Bill to announce the tax proposals of the
Government. In general, we have objected to it. Again, I support the amendments made in the Council of States towards an amendment of this
matter.

Thank you.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam Speaker, the scope is very limited. Of course, you have allowed us to participate on these
amendments as a discussion. Our scope is limited to the five amendments that have been effected in the Council of States, the Rajya Sabha. But
while discussing these amendments, as all political leaders do, we digress and also migrate to other issues.

HON. SPEAKER: You can avoid that.

SHRI BHARTRUHARI MAHTAB: I will try to avoid but certain things come to the mind. I was in this block in the last Lok Sabha. The Congress has
changed sides and so also the Bharatiya Janata Party. But at that time something else was happening outside the Sansad Bhavan, in Ramlila
Grounds. A number of leaders also went to meet Anna Hazare. What was he striving to achieve? The whole conscience of the nation was against
corruption. The whole nation wanted transparency in administration and that is what was reflected in 2014 elections.
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People sided with those political parties who vouchsafed themselves that they want transparency, they are against corruption and they want
action against corrupt people. It is a different matter that the person who was next to Anna Hazare is now leading a Government in Delhi. A new
political party has come into existence. But that issue remains.

When these 190 amendments were circulated, at that time I was told that in the Business Advisory Committee it was argued to give one
more day so that the House can deliberate on these amendments. Time also was very limited when we deliberated on the Finance Bill. There were a
number of issues. My friend, Shri Pralhad Joshi was Chairing at that time and I said that I have some more points to raise. He said every Member has
certain points and certain points were also not deliberated. But, thankfully in the Rajya Sabha at least some issues came to light. One of the major
issues was relating to transparency in political funding. This was also raised by BID when the Budget was taken up for discussion.

I am grateful to the Finance Minister, at that time in his reply he said, and also @is urt @1 angmE fben 6 &0 53 @y 3 Fe-dom: aal e & e
yzqga & how transparent can we make our political funding mechanism? We need a consensus on this. Those were good and wise words. But what
has happened? These amendments to the Finance Bill, which were passed in the Lok Sabha, were also discussed in the Rajya Sabha and they have
made certain other amendments.

Before coming to that, the first amendment that has been affected in the Rajya Sabha, as has been said, is relating to Section 51, amendment of
Section 132(a) of the Income Tax Act. This was also deliberated in this House. I am not going to elaborate on it. I hold my view. I would like to ask
the hon. Finance Minister, since when this provision of revealing to the person whose house is being, English is a very funny language, raided or
searched? For me it may be a raid and for the officer who will be raiding my house will say, 'I am searching'. It is a very funny language as such.
Raid, search or whatever name one may give...(Interruptions)

SHRI KALYAN BANERJEE (SREERAMPUR): The effect is the same.

SHRI BHARTRUHARI MAHTAB: Yes. But the question here is, Madam, I am not asking for the person who has reported it, since when this provision
was incorporated in the Income Tax Act. Was it there since 1961? Or, was it incorporated at a later stage, which now is getting deleted? This needs
to be told to the House and also to the nation.

Being a Member of the Finance Committee and also the Public accounts Committee, my experience is that this information is also with the Finance
Ministry and also with many Members who are in these two Committees. The major problem lies in the fact that a large number of cases are
pending at the appellate level. It takes years altogether but decision does not come. Of course, there are cases pending in the High Court and the
Supreme Court but at the appellate level a large number of cases are pending for various reasons but one of the reasons is the person against whom
the case is there, is running from pillar to post and is put to a lot of difficulty.

What has been told by our good friend, Shri Kirit Somaiya? The basic idea is that st sorwiiorer 3 3, ot Feen & dfufy 3, That is the priority. I
thought the Government, as an instrument of statecraft, has to protect the citizens of this country. That should be the primary objective of the
Government. But, what is happening? Attempts should be made to make it minimum. The people should not be put to difficulty and should be at the
minimum. But, that is not happening. I would like to understand this. I am not leading that this Clause should be included or should not be included.
These two informations will reveal many things as to why there is so much of pendency up to the Appellate level and as to what steps the
Government is taking to bring it down. That will also ease a lot of difficulty of the citizens who are put to difficulty. I am not insisting the other two
issues.

The other issue is related to political funding. Our Party has repeatedly said that we want transparency in political funding. When the matter was
there before us in the Budget, it was that till Rs.20,000 nothing should be revealed but now it came down to Rs.2000. It was just a clerical
calculation that needs to be done as to how to add more vouchers into it. But, the major change that has been effected here is the amendments to
the Companies Act of 2013. Shri Moaily is here. He was the hon. Minister during that time. The Finance Committee had seized off the matter not only
once, but twice. For two times, the Companies Bill was referred to the Standing Committee on Finance by this House. Why? It is because the first
recommendation of the Finance Committee was accepted by the UPA Government to a great extent and subsequently, some more amendments
were also added and again it came back. The Minister of State in the Ministry of Parliamentary Affairs, Shri Ahluwalia is here. He was also a witness
to it. So, it became another Bill. At that time, Shri Yashwant Sinha was the Chairperson of the Finance Committee, A large number of hon. Members,
who are present today in this House were Members of that Committee also. There it was mentioned that any company, which is going to donate or
going to provide funds for political purpose to any political party, that should be reflected in their balance of accounts. Once it is reflected in the
balance of accounts, anybody who wants to know which company has donated what and to which political party, it is there in the public domain.
Now, that gets deleted. That amendment that has been effected and passed by the Lok Sabha, has been negated and another has been added by
the Rajya Sabha.

Secondly, should our political system run with the finance of the corporate sector? Should we? Ours is a vibrant democracy. I remember in 1977, in
QOdisha, when Shri Morarji Desai and Shri Chaudhary Charan Singh asked the college students, like us, to take out their kurfas and move around the
crowd. We collected one, two or five rupees. That was all crowd-sourcing. Now we are not going to allow individual donation and want to restrict it
to a great extent. But here you are opening the flood gates for corporate funding for political purpose. At this point of time, any political party which
is in Government may reap benefits but tomorrow when that Party will be out of power, will they have the same benefit? More grievous thing is that
people will not know what benefit a Government does for that corporate sector in its budget making. Are you going to provide better facilities to that
company? People will not be able to know it because they do not have the information. This is a very serious thing. That is why, the Biju Janata Dal
Party will insist for retention of the amendment that has been effected in the Rajya Sabha relating to Clause 154 through which it seeks to insert the
words' 'which shall not be above 7.5 per cent of the net profit of the last three financial years'. This is necessary for transparency.

I am really intrigued to know why this has happened. What was the necessity? Is it only to protect the donor for political purpose? But in a way, you



are denying the general public of the information that is supposed to make the system more transparent.

I would not go into FCRA. Some Members, of course, mentioned about it. As far as I understand, I think the learned Finance Minister is aware of it
that a decision was there from the Delhi High Court. Then Congress Party or some one else went to the Supreme Court. There is a restriction on
getting foreign donations from foreign companies. The FCR Act denies it. It was supposed to be deliberated in the Supreme Court but at some point
in time, that was withdrawn. I would like to understand whether the decision of the Delhi High Court stands or it was deleted in the last year's
Finance Bill when it was approved by Parliament. It is because that came into effect in the Finance Bill of 2016.

I am not a lawyer. I am not a student of law but sitting next to Mr. Kalyan Banerjee, as far as I understand — there may be two opinions on it — the
pronouncements of the court of law has only one opinion. As far as the Delhi High Court decision is concerned, that still stands. The decision which
the Government had effected in 2016 does not delete the decision of the Delhi High Court. As has been advised, there should not be any attempt to
nullify that decision. We need an answer from the Finance Minister.

We insist that transparency is necessary in political funding. Every money and every rupee that comes to a political party should be open. I believe in
German Law. I had mentioned about it. In regard to political funding, Germany has clear openness. Let us adopt that. If you want to expand it, let us
do it. It is necessary to make our political system corruption free.

SHRI JAYADEV GALLA (GUNTUR): Madam, the Telugu Desam Party supported the Finance Bill, 2017 when it was passed in the Lok Sabha last
week. We reject the recommendations made by the Rajya Sabha.

Having said that, I would like to make two points. One is that TDP supports transparency in political and election funding and we look forward to
waorking together with the Government towards legislation and electoral reforms that lead towards this transparency.

The second thing that I want to mention is that income tax returns are being filed by just about three per cent of our population. But to my
understanding, only about one per cent is paying income tax. So, for a country like India to have just one per cent of our population paying income
tax, we cannot sustain ourselves in this manner. If we look at China, the figure is at eight per cent. Eight per cent of the Chinese population is
actually paying income tax. We need to work towards how we actually increase our tax net. While compliance is important, expanding the tax net is
equally, if not, more important.

Madam Speaker, I have a couple of suggestions on how tax payers can be recognised and motivated. One suggestion is that perhaps we can
consider issuing a privilege card for tax payers, who are paying tax above a certain limit. This can give them priority for railway bookings; it could
give them access to airport lounges; it could give them subsidised medical facilities, such type of things, to motivate people to pay right amount of
tax.

Anaother thing that we could offer is some type of insurance. Perhaps, two times the gross income for medi-claim, or ten times the gross income for
life insurance, something of that sort. We could also think about introducing a pension scheme after 65 years on the basis of tax paid by the tax
payer over his life time. So, that is another suggestion.

The second suggestion is on demonetisation. I did not have a chance to make the recommendation earlier but it is a novel idea which I would like
the hon. Finance Minister to consider. We have already suggested from the Telugu Desam Party that 2000 rupee notes be withdrawn and perhaps
200 rupee notes can be introduced in its place. We still make that recommendation. But in addition to that, why do we not consider the idea of an
expiry date on large currency bank notes? We can have an expiry date so that hoarding of cash can be eliminated and there will be on-going
demonetisation on a regular basis. That could be considered. So, I would like the hon. Finance Minister to kindly consider expiry date for large
currency notes.

Madam, with those few suggestions, we reject the recommendations made by the Rajya Sabha.

Thank you.

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Madam Speaker, thank you very much for giving me this opportunity. Yesterday I did not get a
chance to speak on the GST Bills. I also submitted amendments, but since yesterday it was the Ugadi day, I had to be there and I could not move
my amendments.

However, today, on the five amendments that have been proposed by the Rajya Sabha, I would not like to elaborate much on that, but I know
that the amendments would be rejected on a voice vote. But I would like give my views on this. So, one amendment that says that the ceiling shall
not be above 7.5 per cent of the net profit of the last three financial years is also a progressive step as this is a process to cap political funding to
only 7.5 per cent of net profit of companies of the last three financial years. The cap will enable efficient and effective utilisation of resources by the
parties and reduce unnecessary harassment of business in our country and will bring a structure to political funding. This is what I feel on that.

The amendment number 5 says: "provided further that there shall be a requirement for a company to disclose the names of political parties to
which contributions have been made". It is a progressive step forward in the domain of political funding by business. This step, in my opinion, will
bring transparency in the process of contributions to political parties and will enable both the parties and companies to disclose the funding
information and boost accountability. So, this amendment can be incorporated for greater good and it will be a step forward towards cleaning up
political funding. This is my submission. It may be taken into consideration.

Thank you.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Madam Speaker, on 215t March when I was on my legs to raise a Point of Order and making an objection
to the consideration and passing of the Finance Bill, my voice was very feeble and I got only little support from this House. But now I am very proud
to say that the entire country is discussing and debating the Finance Bill and the proposed amendments made by the hon. Finance Minister that are
being rushed to the House and being well discussed.

Today we are getting this opportunity to discuss about political funding by the corporates only because the Upper House, the Rajya Sabha, has made
some amendments to the Finance Bill passed by this House.

I would like to quote some news. As rightly said by Shri Deepender Singh Hooda, it is mentioned in almost all the main newspapers of our country
including 7he Times of India. The Times of India has put an editorial. They have used the same word which I have mentioned in the House that it is
a backdoor legislation. As regards bulldozing the legislation, yesterday hon. Minister, Shri Venkaiah Naidu was speaking that it is unparliamentary
and it is not heard of.

But I would like to say that it is a backdoor legislation because on the pretext of the Finance Bill, so many other legislation are being amended
behind this legislation. That is also being accepted.

I would like to quote one line, The editorial written by The Times of Indiais "Making the Finance Bill a grab bag of legislations runs counter to
Government accountability" on 24th March, 2017. Since I do not have the time, I am not going to read the editorial of The Times of India. Tt is very
important and this back door legislation is well enunciated in the Times of India, dated 24t March, 2017. That is applicable to this case also.

Eminent citizens, including noted jurist €/ * has written to Vice President, €/ * expressing concerns over the classification of the Finance Bill as a
Money Bill. These eminent citizens also include d€/ *and 200 other citizens have expressed their concerns over the way by which the Finance Bill is
being introduced in the House.

I am coming to the amendments.
HON. SPEAKER: The names will not go on record.
ae/ =
SHRI N.K. PREMACHANDRAN : Shri Fali S. Nariman is an eminent jurist in our country.
HON. SPEAKER: I know.

SHRI N.K. PREMACHANDRAN: It is part of the news. I am not quoting the proceedings. I am only saying Vice President. I am not even saying Vice
Chairman of the Rajya Sabha.

We discussed this on 215t, Why now is it being discussed? I have already said that it is because the Rajya Sabha has made some amendments. So,
the right of the Members of the Lok Sabha is being denied by the Government. The way in which the Finance Bill is being brought to the House
should never happen in future and we are seeking protection from the hon. Speaker.

Coming to the amendments, it is a very important matter. I will not repeat the matters which have already been mentioned by Shri Mahtab, Prof.
Saugata Roy, etc. I am fully supporting what they have said.

Totally five amendments have been made by the Rajya Sabha. The first one relates to Clause 51. I would like to make only one point. In Clause 51,
that is the right of the citizens to be protected, in which Section 132 (a) of the Income Tax is being amended. The amendment will be having

retrospective effect from 15t October, 1975. We are making an amendment regarding the disclosure to the income tax authorities, that is being given
effect from 15t October, 1975. What is the meaning or what is the impact of giving such retrospective effect?

I am coming to the next amendment. 1t is very important. That is regarding the Section 182 of the Companies Act which relates to political funding
by the corporates. We are always speaking of transparency and accountability in our democratic system. Transparency and accountability are the



essential features of a good democratic system. Section 182 of the Companies Act is being amended incorporating a new sub-section 182 (3) (a)
and taking away two provisos of the original Section 182. What does sub-section (3) (a) say? If a corporate wants to finance there was a ceiling.
The maximum amount that a corporate can donate to a political party is limited to 7.5 per cent of the total or the average of the net profit of the last
three financial years. That ceiling has been taken away. It means the corporate houses in our country will have absolute freedom to finance as much
as they want to without any limit. Along with it, another Section is also being added. They need not disclose which political party is being funded. It
is not required.

I would urge upon the hon. Finance Minister to accede to our request. You leave all other amendments. We will support you. We will negate all the
amendments made by the Rajya Sabha. We will support. But accept the fifth amendment. The Prime Minister always speaks against corruption,
against black money. ...(Interruptions) So, my submission is that the Government must accept at least the last amendment made by the Rajya
Sabha regarding the political funding by the corporate houses.

With these words, I conclude. Thank you.
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SHRI Y.V. SUBBA REDDY (ONGOLE): Madam Speaker, at the outset I thank you for giving me an opportunity to speak on the subject and my Party
supports the various initiatives taken by the Government in expanding the formal economy. Reducing the cash in daily transactions is also a welcome
move. In the Budget, an idea has been incorporated to ensure economic growth and prudent fiscal management. This will certainly help in the
development and improvement of social security.

There is also a need to rethink about the Government's decision to link Aadhaar with the opening of bank accounts and filing of income tax returns.
This may have serious conseguences on the data theft. It can jeopardize the privacy and security of citizens.

The Government has said that the tax regime will be user friendly and non-adversarial. In this country, only 1.5 lakh people declare income of over
Rs. 50 lakh and only around 20,000 people declare income above Rs. One crore. How many of these high net worth individuals are scrutinized? I am
asking this question because what happens is that here the security rate goes up to 30 to 50 per cent and that is where corruption begins. The
Government needs to address the issue.

Then, political funding should be made more transparent so that corruption can be totally avoided.

Lastly, I request the hon. Finance Minister to accord Special Category Status to the State of Andhra Pradesh as promised in this august House. Thank
you.

SHRI ASADUDDIN OWAISI (HYDERABAD): Madam Speaker, I thank you for giving me this opportunity.

Madam, on Clause 154, I have an apprehension that we are heading towards a conflict wherein the Speaker would be in conflict with the Supreme
Court. Please allow me to say, Madam, unfortunately this Government has reduced this Lok Sabha to a sausage making machine. Elections will come
and go. But elections should be vibrant and political funding should be transparent. I can quote you an example wherein this Government allowed
foreign funding to political parties where both the Congress and the BIP agreed to rectify their mistake. Now, a person sitting in US, may be in
Pentagon, can fund a political party in India. But an NGO cannot get funding from any foreign country. Madam, Rs. 2000/- is the limit. But here, you
have corportes, who can give unaccounted money to political parties.

Madam, may I know?...(Interruptions)

HON. SPEAKER: Hon. Members, please, do not disturb.



...(Interruptions)

SHRI ASADUDDIN OWAISI: Madam, about removing the 7.5 per cent limit, may I know the rationale behind it? How is that a corporate would
definitely fund the Congress and BIP only? The biggest sufferers would be the regional parties. Why? It is because, they know for a fact, somewhere
they will be in power. Now, nothing comes free. Lunch will not be free anymore. So, why is it that this Government is insistent, and that too, Madam,
no mention should be made about the corporate company who has funded what?

When you are ready for transparency, why do you not accept this Rajya Sabha Amendment?...(Interruptions)

Madam, Rajya Sabha is a House of Reason...(Interruptions) €] » sft gz siia 3 dowz wus wwen, sum) AR & ol éom ama adt arsa & an? Now, T know
that you want d€; = to fund you. fare & smuwt | You want 4€/ *to fund you. I am quoting them.

Madam, you see 7.5 per cent ceiling. The Government wants to delete it. Why?

Moreover about clause 51, for six months, the property would be seized; and the High Court also should not know. The Finance Minister has been an
eminent lawyer. Then, Tribunals would be formed; you would appoint them; you would give them the terms of qualification. Is it not a clash?

I agree, Madam Speaker, that you have classified it as a money bill, but I am of the opinion that this is unconstitutional and illegal. We are sacrificing
political transparency.

I hope that the Government would once again apply their mind, because they are bringing in this Amendment; tomorrow they will not be in power;
power is not eternal. Believe me, any Government, who wants to take away this legislation, will have to get your type of majority, which I am sure,
in 2019, you will not get; no Government will take that kind of majority in 2019.

What you are doing now, is that you are creating a precedent, by which everyone will suffer. You are acting in haste; and the people of India will
repent in leisure. Thank you.

arur Steeht © anoraftar arcagr Adlgan Sft, #9 Ag 2 By a5 w9 A S aia oMot 1w e ) 3 aweft afiz sewr 6 sdlafer Jora adl & srasan seraT wrvr & U @
g fob oo¢ @ fwer A sfee 3 St gare dien 8, 331 gar ot ga sdtoor w3 Y & sl 3o @ St ads denr 8, 3ot ordl swrert &) Aager 132 (v) & @ aifties aat gé, s
aen &) ad 1961 3 @2 st aas sorwad Sa wae 3 gidiser & fp apr O @ffs soifSadd sorwa 2z & sfie sadt snorod Ea femer  ar At @ Y 3 Hu
seefiSian areft 8, ag raen wai A sl skl srerwrdt el &) we e fifiaa wu 3 v ARstave sife goren &) 3w sownle &Y ansSfed, orav v sorofiieer, eefishn
sorwidigror, 321 s B arx 3 Si-oll IAGRpei gu) 33 aig Qe o 3ca 302 T 3ifteREl 21 Pk o2 ggam 2 @ 321 @fts B s ad et mide; 26 woo af 1961
A AT 3G T 8, SAA BV agernd il &)

There still will be a Satisfaction Note. It still will be, in writing. So, let us not give these fictional arguments there would not be a piece of
paper, you can barge into any property. You cannot do that.

arf 1961 31 S anst aw v ot 35101 il F) W ot Wt 3o 3 36 @ By SN edie siiw serREdPor &, s¥ eile & widl 33 &1 smy; It would be disastrous to
do that. frr cafer u2 g 2red @2 3 &, 33 uad anar] [ qeely Raenw a=n swiierer &, aen sefersizn swiion 8, smifSaaclss sorma & ai 3 qur-aen sworor 3, [fpa-
fovzror &t & e swor aen-aen AR 7 &) foelt of fon s fawer &t shftear s gu v A féra e @6 a8 gier ascr sog & o sefifem s wrscar dliw ©
Ridlstor ordl 3| 5Nt ®ifep wiefol dls a1 &, Brad RBaenw et & ura seredl 3, as v JARebasret ofe 3 &) Sl st aa 33 «iRp o) mfl v @z ot ol &I o) as fod
al aieft 8, 3pR @1 gad aierm & [y <l Rxensh, smuds ura a=n o &) How did you achieve this satisfaction? So, we give it to the court. It has always
been the position. That will continue to be the position.

Aifdrorl 25 uf¥adter wel &t amagardsar @@l ugl, @ sraeersar safe udl B af ar W sl Selec 3 &) ub Sisllee @IE of I b ugt 3 & B sl us sft e e
33 @i e go $f sra ot &) 3 oI o v siffder aras e femm, St 391 et 3 it o1dl em BREY dwser e arn [ spivdee ¥ w ag safs o widt @t
atier A 3 fafiter seitar Qidaore &1, feaRter scitar swiilers aen & a1 8, 33bl Yidaerer 2, @6 w3t gforen 9t aer 2a1 &) seama Sft, a5 Refiter scitar oft Ridiser ) 3ot
swrigrar b oft was dezr 3 Why do we say that journalist must not disclose their source or the information that they get from their source? It is because
if sources dry up, if sources are exposed, then information will never come. That is the rational. There is a larger public interest. As far as an
economic offender is concerned, a hue and cry is being raised by some people that that economic offender must be told as to what is the source or
what is the content of the information. This has never been done and only so that this judgement of the court's observation should not be
misunderstood, this amendment has come only as a matter of abundant caution.

areft 3t 2ea o war R amuer 2o Jfiz ©: ardior ¥ fére sfadtec @1 yaumer w2 frm fveft & i<t St @ st sworsfielzser sRic ferdt 3 @ There is a power to seize
it. amu asi A et A Sn Jd &, aftes & o Aaxd &, T aRie &, o dfder 3, w1 deemaa &, 308 e o ST AwaT &) IPR 3 A2 ordf Swen & Al ama 33 afa a2
diftm oz qiffredt aifde & i fr 531 wdf 2f3ad, am ARA a1, sfa aw sRierioc g ordf @ smam Now, this additional power is being taken so that you
physically do not take it away. It remains with the assessee with one limitation that it remains attached. He will not sell it. So, this is to the benefit
of a person who is being searched.

3 28 G2 Jed & fp et A48 urae a=it 2xdt 3=t A6 & v rs 219w b St A @) Yewa &, A so8 w7l o @ s

anft fewgorear A dde I sereft aat &€, 40 vagar &) o arafio Rafer awn &, sar for wioper o &, &2 wiofar 3 20 A Yoydic Alen &, 33wl andler yraerer g & =m 3B
aer-2me o 3 vstiiforefea aeftordt, 3ercht anfter Regorar aidt &, vshiforecfea st Al & Mt 2ror bryitr @wdl &, Yeydce am & Al RwR gord &) PR o uEe
BlotT Bter & ot et @i &6t Aems vz @erre ) This is the existing position. This will remain the position. So, nobody is going to chose judges. They will be
appointed on the advice and recommendation of the Supreme Court.

arrat Rerfer @z 2, anat saal ufts gseere 8l ar & [ &3 gewpia 3, 3o JeRjpic 3 @E & 3R P 3 i ok 3) @ aal dfifse diferm et @1 v gEwp &,



rsfier & fore, 2wt ¥ o 2 w1 v Bl 2Rw el 2 52 v B R s s, esBifddfeq iy, 3w, Aerdtor anfd A e selie Yo i A da Jo Tsar
2, a1 a5 Rl ar orll R sor 21 R sa01 Perrd sRier aifde sl Berrs sover 3 wr ot sr snffdgier a2 b stivoia 3

SHRI KALYAN BANERJEE: The more the merrier....( Interruptions)

SHRI ARUN JAITLEY: The more the merrier; Kalyan is right and that is lucrative. Public service is not lucrative. Private business is always more
lucrative.

There are important tribunals where retired judges have to be appointed. I am in receipt of communications from the Judiciary that nobody is
agreeing to join this. So, under these circumstances, what does the Government do? So, for a long time, the Government has decided, let us start
amalgamating two-three of them so that each tribunal has sufficient work and the number can be curtailed.

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Why this belongs to the Finance Bill?

SHRI ARUN JAITLEY: It is because, it involves money; it involves expenditure; it involves saving of expenditure. Shashi, this is not the first time that
merger of tribunals has taken place in the Finance Bill. There are precedents.

Let me tell you the point that Deepender raised just now, even on electoral reforms, in 2001 when Mr. Vajpayee's Government did it and in
2010 when the UPA Government did it, took some steps, they were under the Finance Bill. I will just explain to you when. So, those tribunals are
under different Acts. So, you have only one amendment and that one amendment is that a number of tribunals are being merged into one. So,
instead of doing the work of one tribunal, one tribunal will have to do the work of two or three tribunals. There will be uniform salary conditions.
There will be uniform perquisites and services. That one amendment will be in all those parent Acts under those tribunals have been created. So,
there is just one amendment merging multiple tribunals into lesser number of tribunals, saving on Government expenditure. And mind you, most of
these tribunals are in the business of tariff fixation. So, they deal with revenue matters, squarely within the definition of Article 110. So, all that has
been done is — there is a hue and cry — 40 Acts have been amended. Actually it is an administrative exercise for good governance which has been
done.

Now, let us come to your last and big question on electoral funding. aidicen, sdracizer wi¥er &5t aen Befy 3| 521 Jo1 A vas 1ver o 3, wdteer Rraron
Al AIGUT WBoll| 2As D a3 A2 3, aifds oo gearach Wit 3, faorerdt aoft mfde, gonbah doft aifde, us aga wee 8 i A Sl sredl wevand &) .. (cawmor)

HToTolleT 31eagt & 31U fere &N &l e &) se 591 aife Wiz )
&€ (wrae)

SHRI BHARTRUHARI MAHTAB : It goes with responsibility and accountability. You are responsible to your readers; you are accountable to your
readers. That is how you survive. I am talking about writing editorial. Of course, giving bhasanis one thing.

off atsaare wrclan (Irsis) & gorept Jarel Sirrst &) gow s 3 3, Pw udldbae Rred & sz gow elor Alall @2 3

oft arwur Sicell § araara off, woisfefaferdt w2 aal su st gy vl i @y At the end of the day, it is only elected institutions who are accountable, The
level of accountability of others is always limited.

oft weenvr gorsil: sy &if Biforzes @t elgr die difSmen st Jas & s A @ Al AR 3, A off @t dacefea wid Hifdar 3, amu et di Bifsirer @ ag @ da
E.'Tﬁlwm

oft arwur Sicelt : d 3y ), sl & ordl, adhl aee oft WIS @, vl Jsest sl Wicw sl oft @, A awl awifr @een & please suggest a better
system. What is the present system? The present system has two features - unclean money and total non-transparency. st Jsic Reen a6 8 fio
aiffraser? diferfeeer wiZer o it @ @@ &) ax 5333 el 3 st gl oo ol 3, @iifte o Baaca ordl wean of HE3e gona a foaen dan Bren, Baadsr wen 3,
of diferfeoer urdl gar Raraeist ol 3)...(waumer) ama s #rer cfifsmn fp airer & Riees &t arafdaom as 8 5 of o e 2 sitz of acflor awofl 3

af 2001 3t goror uger &t 3z 331 usar 3 w8 on v aclter arett ame Az gyt sft &) o1 v yramer fpen o @i oft e, apER el sl g @ G aar 2 4 aw
A &an 3, at a3 3ay oft ge frer smeelt, eelifera gar @t ot ge fier st

Deepender Ji, this was done under the Income Tax Act and the Finance Bill and corresponding changes were made to the Representation of People
Act and in the Companies Act.

I IADT IRT A Gy o clloll of Soll 9% e, exfer ager Mfra amer 3 smuest aweran fireft 3ot areil ot 7 war 5 PR FawT a9t 3 swen afiz g dcta ofte w2 Fuse
gl s st feem iz foper urdt oot foem ot 391 gieniSedt O vsast wifewadsder ¥ Huz gy

a1 G 2SI of oy @ien, oz Jiie d91 521 AGol W acten &) Al AsrRl @ yiter fAveft drar 3 we d, 3 s der aidl acar aem; We felt the problem afie 3erem
3R12 o1 [ & Baachs! wEen, wi$ g Al ger diaz 3 an smesn qf a6 wden & ol o el ar gadt wet @ fem) 2@t ordl, v gerar wifdaade e, oot
efifore sfyemun 3t amudt arse s eft, 33 kRt et @t & f&wm g Jara a6 33! B E15A dotror w1 sfm 3 oot firer arm, d by damduer oft St eff fp goma 3 dan
feen, saifere g firen &) @enr gan &, Y 3A «ftp of wal b ag aciechionn Jliz grasedt I aga sl us i 2 safer A 321 sgazen @1 AP aoK 3B Sl of acller i, of
giertiye offy s enfte & @R ¢t @ s disclosure of name a 2, amer U ¢RIl A cENT 8 o, s G e Aot B s ot 3 aflser acufer Sft
wigoe fifsrees A, at 3o or) uq, frzar 5 @18 it 212 &, [y Bri s an snear 2, ag 3o @t demR odl, At wisole2n fe 3 vas deieer ol 5 3pR @i g Sor aren
fplt seiadiee gae & anemr A dan &an & 3l ag sAaciee ¢e urRl-¢ @l andr &, dl {2 3arht deiar 3fie 3 aden Us ¢ scladee gee diiz gae awuell ardl & dl safem
fraeiion oidl d@eny ag 3nu @ 3z A st sicia ol amoren &) A sHofle oft 5 5orb aie Aw A 3ot B wwaven iz ol sra ad 2001 3 ga aR &, wisja o Al fen,
ot af 2010 3 3 e, sorot A e 21 i offert w1s ¢ft 5 cltor das 31 Ao g @3, 331 G @it s1el| aga serer aweran 321 oft ordt Brefl) safee s ar gorer are
Qiftsioar &3, sit weuchte gemivelt sfie adieciiorsr amet &, A Aw A &, swon o Rraciisr @3, s oft =15 Qiftsor 8, Rkt o Jar ot &) sPrR wERn ud @ dios A
aefie 8 at anu Waer s a3 A fifde) b2 Jxa & s Raor aler anuat 3 8)...(eror)

off aiftcrenTsior Fsst (arer@eit) & 3@ Al & anuan & 33 &... (o)



SHRI ARUN JAITLEY: Deepender Ji, it is one thing--and I have used this phrase repeatedly--to have a problem for every solution. So, do not get into
that mould. Give a solution. The second is, the Election Commission said o5 & s 0 aas o1 3 & Jaa &) PR et Isehis g & oriodat e sia
# o ooy wx & sz PR A SR-Ee Serei A & al 56 o awd odl 8 3PR 3 B goIr FU @Y AW B & Al Al =T @ol Al IA @2 ADA | W, Jeld
3rreiier &bl Brwifyer oft, saror 331w

diert, @ oft war 5 3 B¢ waEe &t A1 Stelgi slioiensal oS @l @i Fawa ol &) awol sAaca dioga &l wouan sAfem o [ amer & ol wazen &, a8
sraciios st & 3ie aifor-gardse off &) 3961 divs adicel aren acfler #ell 31 FRicen) Brr ud @1 Breel, ag acdiar welt @Rl ud gt el e ool disga xhie,
g dcb Y A & 3 gfep 331 urel @1 v [Y-fFackrs vwhe don, wivpt ued @ d.otd. @ dl.onEl. udl dsaer ves vowiae 9 o aad! &, it gota airier O ure g, dt
5213 715 off F3acier don fop fpar widt @) el disga el 33 dies & adieaR o wdleal & ag 33 $A aie, a8 Iab! sersrdt 3 gl

So, this system will ensure clean money. I concede it is only partly transparent. But those who want full transparency have the cheque option
but that full transparency and clean money option is a tried, tested and failed system. It has not worked in this country.

gAfeTe @18 waall fep amu ol ¥ awisdica a=li fipw, sreara st of vw. it.am.e. @1 fwer 3orn el e ol 26 v 3l saama it of war b R ure o Iaw! am
ol @1 mifdrer 6t arfl; 33T BV I A fp g aen &) et PR o $EAEae Skl Sar &, 39 W @1 du ardl &) udenfdn Slaterel dar &, du ardf &) ey ew.
& 8, &u ordl &) Afdver, Ave-mes Ht Fra gudt duferil uz of; If we want clean money, should we narrow down and restrict the constituency of donors?
...(Interruptions)

I will tell you. It is not foreign. That is the misconception, and that is where Mr. Owaisi was totally wrong. The FCRA defined the words
‘foreign source', and in the foreign source, they said it includes a company where current shareholders could be non-residents. Majority 51 per cent
could be non-residents. Now, as economic liberalization took place and sectoral caps of FDI in each sector were liberalized, companies registered in
India doing 100 per cent business in India, Indian companies, because they had an FII investment or a foreign fund as an investment, became
foreign sources, and prosecutions were being filed. Now somebody, let us say, gave to the Congress Party a donation by cheque. It was an honest
donation. They took it. s @widp widf &t s ot ol upt 5 ausr drrdiest &t feree gonal uen e, 321 ot 4930 Wiver Iedles? oidf en, aftas 50.230 en, q=iifts
50.230 e 3fix & 3¢ias andbe 3 veraque A 2 o) fsaf o di.and.ve. s1er & 3z asar &5 B3I denrzy

SHRI BHARTRUHARI MAHTAB: There is a Delhi High Court decision.

SHRI ARUN JAITLEY: The decision is in this context. Do I now get a sadistic pleasure and say, well, they have been prosecuted? Tomorrow my Party
will be prosecuted. Yours will be prosecuted. I can name to you. You name any 10 Indian companies which are capable of giving a donation, and
eight out of them will come within that defective definition. So, you take a cheque donation for clean money.

14.00 h

The ultimate thrust of your argument is — debar all these companies; put a cap on all these companies; if somebody gives, disclose his name. So, at
the end of the day, the net effect of all this is that you go back to the present status guo, which is, cash is the safest means, no question will be
asked, nobody will come to know. Let us take an honest and bold decision whether we want to clean up political funding or not.

SHRI BHARTRUHARI MAHTAB: Sir, after withdrawal of the case from the Supreme Court, Delhi High Court decision stands.

oft arur Sreelt @ SRaw, s da et s acem s el of Pe AT usel vw.H.an.e. & ufsmar daer sl ageft [ @i 3 dor gan O el sEifoor Seterer ardl
& A &, aviifts as wiver A1t &) PR @it Begramefl duslt At Gl suon wRar Bogzaer 3 et & sie foaft diferfeaer uda & fém das Seft 2, o as Rpfifsrer sifba
ordl & 3le wg uevedt SiRmel auisiie e si dRifte:f sifw Stort @t dler @t smidt sliz @1 ot aren oft o1l 23om, AN M52 gd-Rafeid as 3 fe &0 soi—RBfderE well B
e 2 ifefaw @ 38, aeiifs iR welt & smenz u difteasr wE A B gwr 3 i off e sft @ wan s, 'somebody will write an editorial and he will
have a problem for every solution we offer.'

Today we have given the option — receive it by cheque. There is total transparency and it is clean money. Then, there are options such as receive
small donations by cash of less than Rs.2000; you can receive donations online and do it by bonds, which is clean money....(Interruptions)

SHRI DEEPENDER SINGH HOODA: Then, what is 7.5 per cent?

SHRI ARUN JAITLEY: Again, the same rational, Deepender ji. Today there is no restriction on individual partnership. If a donor wants to give a
donation, if we continue to restrict the constituency and the number of people, who can donate, the quantum they can donate, then the tendency to
move towards cash donations will always be higher. So, let us take a bold decision whether we want a tendency where people are incentivised and
encouraged to give by check.

SHRI BHARTRUHARI MAHTAB: But why is it not getting reflected in their balance sheet? How will anyone know as to who is donating?

SHRI ARUN JAITLEY: The balance sheet will always reflect the amount of electoral bonds that he has purchased. # =iz weon araar g v it Aas 3 e,
as dcizrefie 3 Baadier der afiz St afger 3t o, the quantum of bonds he has purchased will be reflected in his balancesheet. That will be the factual
position. @ arst o & i sewt Bafifewe ot & amavaear ol 3 ... (o)

HToToflRT IEALT 3 33 138 A AGD] B 1€ Yool BIol Bl srofafer o1l 3
€| (caauran)

off arsur Sieedl @ Al.aelia 2nsa A anudt dwelte eIt AW & auEbl dowelle F safen s Awar g e arbt afdsr @ dJaif¥e amar v o off Rawa o 86l
uf&t Rwdae wxdt & @5 &3t o fircht 3, Afver smuast a ansfEsiciifasa diecrar 2)...(@remer) smust swor Actaofie 3t Rt 3 Rawa def, Afsar aifds widdt ot
o1 oo ot et amuast At ansfEandish @1 giecw 3, safere anu ad 2001 3 s Rt o3 33 3

I have an open invitation to all, please suggest to me a better system which can ensure clean money and transparency to the extent possible. I am
yet to receive a single suggestion in this regard. I am only hearing adjectives like — it must be clean, it must be transparent. Please give me the



ideal combination of the two. We are willing to consider it. But the fact is, under the circumstances, these are four options which we had, these are
four options which emanate from a scheme, which will be drawn under the Income Tax Act. I once again tell the Congress Party or the Biju Janta
Dal or others, if you can think of a better system, please suggest to us.

SHRI DEEPENDER SINGH HOODA : Many people, including the Election Commission, have suggested government funding. ...(Interruptions)
HON. SPEAKER: He is not yielding.

...(Interruptions)
SHRI ARUN JAITLEY: I will wait for a specific suggestion, which I am still to get.
Madam, with these few observations, I commend to this hon. House that the amendments suggested by the Rajya Sabha be rejected.
HON. SPEAKER: The question is:

"(a) that the following amendments recommended by Rajya Sabha in the Bill to give effect to the financial proposals of the Central
Government for the financial year 2017-2018, be taken into consideration:— "

LAUSE 51

1.  That at page 26, Clause 51 be deleted.

LAUSE 52

2. That at page 27, Clause 52 be deleted.
CLAUSE 53

3. That at page 27, Clause 53 be deleted.
CLAUSE 154

4. That at page 52, line 34, after the word "section", the words "which
shall not be above 7.5 per cent of net profit of the last three financial
years," be inserted.

5.  That at page 52, after line 40, the following proviso be inserted,
namely:-
"Provided further that there shall be a requirement for a company to
disclose the names of the political parties to which contributions have
been made by it"."

The motion was adopted.

HON. SPEAKER: We shall now take up the amendments recommended by Rajya Sabha.

The question is:
"CLAUSE 51
1. That at page 26, Clause 51 be deleted.
LAUSE 52
2. That at page 27, Clause 52 be deleted.
CLAUSE 53

3. That at page 27, Clause 53 be deleted.

CLAUSE 154

a. That at page 52, line 34, after the word "section", the words "which
shall not be above 7.5 per cent of net profit of the last three financial
years," be inserted.

5. That at page 52, after line 40, the following proviso be inserted,
namely:-

"Provided further that there shall be a requirement for a company to

disclose the names of the political parties to which contributions have
been made by it"."

The motion was negatived.
SHRI ARUN JAITLEY: Madam, I beg to move:
"That the amendment Nos. 1 to 5 recommended by Rajya Sabha be rejected.”
HON. SPEAKER: The question is:

"That the amendment Nos. 1 to 5 recommended by Rajya Sabha be rejected."



The motion was adopted.

HON. SPEAKER: In accordance with clause (4) of Article 109 of the Constitution, the Bill is deemed to have been passed by both Houses in the form
in which it was passed by Lok Sabha without any of the amendments recommended by Rajya Sabha.

HON. SPEAKER: Now, the House stands adjourned to meet again at 3.05 p.m.
14.08 h

The Lok Sabha then adjourned till Five Minutes past

Fifteen of the Clock.

15.10 hours
The Lok Sabha reassembled at Ten Minutes past
Fifteen of the Clock.

(Hon. Speaker in the Chair.)



